
Central Administrative Tribunal 
Lucknow Bench Lucknow

Original Application No.175/2008 
This, the 23"“ day of May 2008

HON^BLE MR. M. KANTHAIAH. MEMBER

M ahdei aged about 7 4  years w ife o f T h a ku r Prasad resident o f V illage  

Dihua Post D aveara  Pargana M achhreta Tahsil M isrikh d istrict S itapur.

Applicant.
By Advocate:- Shri R.C. Gupta.

Versus

1. Union o f Ind ia  through S ecretary , M inistry o f Railway  

Departnnent, New Delhi.

2. Divisional Railw ay M anager, Northern Railway M oradabad U.P.

3. Rail Path N irikshak, Northern Railway Balam au Hardoi U.P.

... Respondents.

By Advocate:- Shri B.B. Tripathi for Shri N.K. Agrawal.

ORDER (Oral)

BY MR. M. KANTHAIAH. MEMBER

Heard both th e  parties.

2 The applicant has filed OA fo r issuing direction to  the  

respondents fo r m aking p aym en t o f fam ily  pension from  th e  d ate  of 

death o f her son i.e . 2 9 .0 6 .2 0 0 4  and also pay th e  sam e regularly  to  

th e  to  th e  applicant each and every  m onths alongw ith arrears . I t  is her 

contention th a t she m ade app lication /representa tions since 2 0 0 5



covered under A n n exu re-1  is th e  copy o f application and A n n exu re -2  

to A n n exu re -5  are  the  copies o f her representations, which are  still 

pending. W hen th e  application and representations o f the  applicant are  

still p e n d in g  issuing o f any direction to  th e  respondents allow ing the  

claim  o f th e  application a t this ju n c tu re  is not a t all jus tified .

3. In  view  o f th e  above circum stances OA is disposed o f w ith a 

direction to  the  R espondent N o.2 to  disposed o f th e  claim  o f the  

applicant covered under A n n exu re -A -1  Dt. 1 0 .0 5 .2 0 0 5  and subsequent 

representations covered under A n n exu re -2  to  A n n exu re -5  w ith a 

reasoned o rder as per rules w ithin a period o f th re e  m onths from  the  

date  o f receipt o f th e  copy o f this order. The applicant is d irected to  

supply copies o f all th e  representations A nnexu red -1  to  A n n exu re -5  

alongw ith th e  copy o f this o rder to  Respondent N o .2 . No costs.

■V

(M. KANTHAIAH)^  
MEMBER (J)

/amit/


